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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH: MEW DELHI

CP No. 356/98

OA No. 1289/97

New Delhi , 'this the 24th day of February.1999

HON'BLE SHRI T.N. BHAT, MEMBER (J)
HON'BLE SHRI S.P.BISWAS, MEMBER (A)

In the mat ter of:

G.R.,Arya

S/o Sh. Kishan Chand'
R/o J-241 Saket , New Delhi-110017 Appl icant
(By Advocate: None)

Vs .

1  . Sh . Rameshi Chandra.

Principal Secretary (Heal th)
NCT of De1h i ,

5 Shyam Math Marg,
DeIh i- 54.

2. Dr. (Mrs.) Jeev/an Jha,
D i rector HeaIth

Saraswati Bhawan,

C.P1 ace,
Mew De I h 1-1 ,■

3 . Dr. Y.P.Gup ta.
Medical Superintendent (Nursing Home)
Directorate of Heal th,
Saras'wat i Bhawan ,
C.PI ace,
Mew DeIh1-1 ,

4. Sh. R.Chandra Mohan,
Director of Technical Educat ion
C-B1cck, V i kas Bhawan,
Mew DeIh i-2.

(By .Advocate: Sh . S.K.Gupta proxy for
Sh . B.S.Gup ta)

ORDER (ORAL)

del ivered by Hon'ble Shri T.N.Bhat, Member (J)

Counsel ' for respondents states that nothing

survives in the matter as the Tribunal 's order dated

30.6.98 in 04,-1289/97 has been f u I ly cornp 1 led wi th by

making ful l and final payment, including .interest and

cost , to the peti t ioner.

.\

n



c- '"1

4 1- —. .-2^ !- \ / c r.p

r P

o c P I Q p

V a I i C '2 S T. i

V"'
*  *■■

T.r: .BHA

' s d '


